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Railway Minister for presenting a
nice budget this year. I call the
budget nice because it is a surplus
budget and it has not increased the
passenger fares and it has made cer-
tain nice proposals for the improve-
ment and development of Railway
administration. But at the same time,
I want to point out certain defects
and draw the attention of the hon.
Minister for the rectification of those
defects.

First of all, I would deal with the
foodstuffs that are served at the rail-
way stations and in the dining cars.

The foods served are very inferior
both in quality and quantity. They
are not palatable at all. Whatever

they sell is not meant for human con-
sumption. There seem to be two
sections for vegetarian and non-vege-
tarian foods. But that is only in
name. They prepare all the meals
together and they are also served
together and there is no distinction
and the vegetarian and non-vegeta-
rian passengers are not being benefit-
ed. So, I draw the special atte-tion
of the hon. Minister to this and
request him to see that a distinction
is made as between vegetarian and
non-vegetarian meals in the dining
cars.

Then, in the dining cars, they
serve curd but really it is not curd
at all. It is just white water in the
name of curd. They have special
pots for that and the quantity served
is just one ounce or two ounces.
Even the dal that is served is iust
one ounce or two ounces. They
never care for the benefit of the
passengers. They always stick to their
measurements. Specially, when the
passengers have to travel long
distances, they suffer like anything.
So, T draw the attention of the hon.
Minister to this effect and I am sure
if proper checking is made, the
matters would improve.

Besides that, at the railway,plat-
forms what we receive is very infe-
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rior in quality, Hygienically, the
foodstuffs are very harmful to the
health of the public. So, proper
checking must be made to see that
proper meals and proper foodstuffs
are supplied to the passengers.

Now, I will turn to my own State
Orissa. No proper attention had been
paid to my State even during the
B.N.R. regime and after the nationali-
sation also, nothing has been done
in my State, Except the improvement
of Bhubaneshwar and Puri, the other
parts have been neglected like any-
thing. Even the big stations like
Balasore, Bhadrak and Kalikot have
been neglected. Even the platforms
have not been raised so that the pas-
sengers can enter into the compart-
ments without any difficu'ty. [ draw
the special attention of the hon. Min-
ister to that.

Sir, my State is lacking in railway
lines from the beginning. There was
only one line from Howrah to Madras
and one line from Howrah to Bombay.
For Orissa, nothing has been done.
Orissa is full of minerals and full of
forest products and they are not
being properly worked out . . .

Mr. Deputy-Speaker: The hon.
Member may continue later. We will

now take up the adjournment motion.
L 3

16 hrs.
MOTION FOR ADJOURNMENT
SITUATION IN Mizo DrsTRICT, ASSAM

Mr. Deputy-Speaker: We have to
allot the time limit also. I think 15
minutes for the mover of the motion
and 10 minutes for other Members
would do.

Shri Prakash Vir Shastri (Bijnore):
20 minutes,

Mr. Deputy-Speaker: All right,

Shri Hem Barua (Gauhati): 18
minutes for others,

Mr. Deputy-Speaker: All right.
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Mr .Deputy-Speaker: Motion moved:

“That the House do now ad-
journ”.

I would request hon. Members to
take between 10 to 15 minutes;
everyone may not take 15 minutes,
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because I want to give as many Mem-
bers a chance to speak as possible.

Shri Ranga (Chittoor): I am glad
that this House has got this oppor-
tunity of discussing this very impor-
tant matter. More than a year ago,
some of us were enabled by the late
Prime Minister to go to Nagaland in
order to study the conditions there
and make a report to Parliament, We
submitted a unanimous report whe e~
in we suggested that special steps
should be taken by Government to
make an appeal and reach the heart
of the people there. From what has
happened till now, it is clear that
Government have not implemented
the advice that we have given. All
that they did was to invite the rebel
leaders to come over here for a talk
and the other good thing that they
did was not to say good-bye to them
but to ask them to come back again.

Even at that time when we were
touring there in Nagaland, some of
the representatives of these Mizo
people came and warned us that
unless Government were good enough
to take timely action in order to
satisfy their demands they might aiso
go the way of the Nagas. We con-
veyed that message and also our fears
in regard to that to the Prime Min-
ister. During this one year, one
would like to know and one would
like to get an account from Govern-
ment about the active and positive
steps that they have taken in order
to reconcile the Mizo people and win
them over for India’s conception of
citizenship.

Let us not forget the fact that in
our country we have two sets of peo-
ple. One set of people are those on
the periphery of our Motherland who
for a very long time have remained
unconnected with our national move-
ment, separate from the general
stream of social reform and social
development that was flowing through
the veins of all our people all over
India, anq living in their own way
and for their own good reasons gain-
ing support from the British people

MARCH 3, 1966

Mizo Distt., Assam 3692
(Adj. M.)

for living in their own way too.
Those are the people who are not as
much influenced by our conception of
patriotism as all the rest of us in ihe
country. It is high time for all of us
belonging to all political parties to
give some thought to this phenomenon
that while in the rest of India, in all
these big States, all these hundreds of
millions of people do not even dream
of every making, and even for argu-
ment’s sake, of ever offering a threat
to declare themselves independent,
going out of Indian citizenship as a
whale, how it is that tribe after tribe,
time after time, raises this cry, and
how it is that we get this cry from
these people ang we get this demand
from these people. It is because they
have not been integrated as well as
the other people with our conception
and practice and the achievement as
well as enjoyment of Indian citizen-
ship. Therefore, there is every need
to make a special effort to reach lhese
people in a manner which is entirely
different or which may be entirely
different from that to which we are
accustomed in the rest of India.

To quote this Constitution and to
refer them to the chapter on Funda-
mental Rights makes no meaning to
them. To tell them that it is an
impossible thing and an impractical
thing for them to remain as an inde-
pendent nation all by themselves
with only 43 lakhs of people in Naga-
land, about three to four lakhs people
in the Mizo Hills and a few lakhs in
the other tribal areas, such as Cachar
etc, in Assam, makes no meaning to
them at all. Because they turn round
and say with full confidence in them-
selves that they can make an inde-
pendent existence and life for them-
selves. It is with these people that
we have got to negotiate and deal.
There is every danger, now that they
have declared by this recent revolt
their complete want of confidence in
the professions of this Government,
of the situation getting out of con-
trol—there have heen many profes-
sions made year after year from our
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one Prime Minister to another, and
they have lost their confidence in
these professions.

What shall we do? One way of
dealing with them is to send the
armed forceg which the Home Minis-
ter is trying to do. Whether you call
it the army or the special police, it
does not make much difference. The
other way is what was suggested by
Shri P. V. Shastri—to send one or
two of these Ministers to go and
make a study. The third one has
already been attempted; it has been
attempted by the Assam Government,
trying to integrate these people with
the rest of India, trying to integrate
them into the Assam society through
their administrative methods and also
through their language and so on.
Indeed, the unwise hope expressed
and attempt made by some of the
Assam statesmen to impose the
Assamese language on these people
has created so much trouble in the
past.

Shri Hem Baraa:
wrong.

No, no; that is

Shri Ranga: That is why I say
‘some’; I am not saying ‘all’. T ran-
not say it is completely wrong. But
we cannot forget the fact that there
were those riots a few years ago over
this language problem., Therefore,
there was also that attempt made.

Where lies the solution? It is
impossible for us here and now to
simply prefer any kind of solution.
That is why Government have ap-
pointed the Pataskar Commission.
They say the Commission is going to
make a report very soon. But what
earthly use ig there of getting the
report very soon unlesg there is a
determination on the part of Govern-
ment to implement those recommen-
dations, even go far beyond them,
immediately and without delay, with
the sole purpose of winning the
confidence of these people, making an
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appeal to their very heart, so that
they would be able to establish
rapport with the rest of the country?
Just as we have accepted the
Tashkent agreement without any
details built into it, similarly those
people also might be able to shake
hands with 'us and accept the out-
stretched hand of friendship.

What have they done in regard to
Nagaland? Let that be a warning to
our Government. Let them not give
frcedom to the military people and
the special police to go and deal with
them in the usual way in which
people who revolt against authority
are dealt with. Because there is
always the danger of a repetition of
what the Nagas themselveg are
demanding—an independent judicial
commission to go into the misleads,
so-called misdeeds, alleged misdeeds,
possible misdeeds of the military and
their activities,

Therefore, there is that danger. Let
us not risk that. Let us take caution
from our miserable experience in
Nagaland. Let us not also think that
just because they are only 33 lakhs
we can suppress their revoit. We
have not been able to do it in Naga-
land. No civilised nation can do it.
We are a civilised nation. Therefore,
we do not believe in genocide. What-
ever might happen, we would not
practise it. We cannot very well let
loose our army in order to suppress
and destroy these 3§ lakh people and
then simply say ‘there is peace’.
Burma has not been able to do it
with her own Chins. The Pakistanis
have not been able to do it with the
Pakhtoons. Nor can we do it, nor
would we do it—because we are too
civiliseld for that. We cannot also
allow these people to become com-
pletely independent and establish
themselves as another nation apart
from us.

But let us take some lessons from
the ©practice of the UN. Even
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Zanzibar, a small island with only a
very small population, had declared
itself independent. The UN accepted
it as one of the independent mem-
bers, equal in power and in constitu-
tion with India a great nation of
450 million people. Similarly, within
our own nation, let us make haste in
order to offer to these people equal
citizenship in an organised manner
along with Andhra, Bengal, Punjab,
Madhya Pradesh and so on. They
may be only 3% lakhs, it does not
matter. But let us make an experi-
ment, let us take courage in both
hands and invite these people.

You might ask; would it stop there?
Would not the other tribal people in
Assam also take the cue and demand
similar status, state autonomy or pro-
vincial autonomy? Certainly. Sup-
pose they do, if they care to do so,
we should not hesitate. If Manipur
could become an independent unit,
it Goa could become an independent
unit, why on earth should we shirk
and hesitate i accepting the demand,
legitimate as they think it is—and
certainly not illegitimate within free
India’s concept and citizenship? Let
us accept that demand, help them,
invite them into equal citizenship in
this comity not of independent nativns
but of autonomous States enjoying
autonomous powers within the federal
Constitution of India.

Shri A. P. Sharma (Buxar):
we not conceded Nagaland?

Have

Shri Ranga: 1 am coming to it. Let
us not do these things when it is too
late. Let us take time by its fore-
lock. Everytime we have been found
wanting in statesmanship and in reli-
ance; everytime we have been found
incapable of doing things just at the
right moment. This GovErnment has
been following the same policy the
British Government has been follow-
ing, the same old practice of opening
its eyes when it becomes too late,
when people have lost their confi-
dence. We made that mistake in the
case of Nagaland. Let us take our
lesson from our bitter experience in
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Nggaland. Now we are parleying
with whom? With those Naga rebels
who have taken to arms, who have
declared themselves in favour of
complete independence from India,
which we have considered to be an
anathema so far as our constitution is
concerned. Yet we are dealing with
them. Are we going to wait until
we are forced into some such predica-
ment here also? Because we have
banned all idea of military suppres-
sion of these people. Let us make it
very clear even now from this forum,
let the Prime Minister as well as other
Ministers who are there advising
them also make it clear that India is
not at all intent on suppressing these
tribal people just because they have
takcn courage in both hands, just
because they have lost their faith in
us. I say this because they have been
patient for all these 19 years. 1
charge this Government with having
failed in its statesmanship. Therefore,
let us be patient with them; Let us
nvite them into our comradeship, into
India's citizenship with the fullest
possible autonomy.

What degrce of autonomy? Not
necessarily the same kind of autonomy
enjoyed by Bombay, Gujarat or
Bengal. There may be more, if need
be. But then let us not forget also
that Indian citizenship comprehends
also the citizenship of the States and
people of Bhutan and Sikkim and
such other people.

Therefore, there are all these
possibilities. But there must be a
will. What is the will? We welcom-
ed the gesture made by the Home
Minister when he came and made
those proposals in regard to Punjab.
How many months have gone by?
What is it that they are doing? What
is it that they are golng to do?
Everything is writ in a big question
mark. When guch is the position.
how is it possible for me to place my
faith in this Government? Yet
because it is the Government of the
day, it is my duty to ask them to
exercise the utmost possible patience
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with these people and uccept them
within our comradeship and offer
them all that they possibly .can within
India’s citizenship, with only one
limitation that we want them all 1o
be part and parcel of our general
circumference of Indian citizenship.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Mr. Deputy-Speaker, it is a
sorrowful thing that we have to dis-
cuss thig Motion before the House this
afternoon. It is a grievous thing that
the follies and the faults of this
Government create situations which
mar the beauty of that structure of
freedom which everybody wishes to
build in this country.

I do not know if the Home Minister
had occasion to read a beautiful book
called The Tribal World of Verrier
Elwin. The Prime Minister has had
many an occasion at least to look at
the book; I suppose she has read it
too—a beautiful book in which we
get some idea of the kind of contri-
bution which these people whom we
call tribals can make to the totality
of Indian life.

And here is a case where, on ac-
count of the unspeakably egregious
conduct of Government in postponing
tasks which should have been done a
long time ago g situation has deve-
loped where they have to come here
before the House and say that the law
and order situation has broken down,
military assistance has to be requisi-
tioned, the roads are impassable,
guerilla fighting seems to be in the
offing, and therefore we are in a very
grave situation. Nobody wants this
kind of grave situation, nobody in his
senses wants any part of this country
to secede from the totality of Indian
life, nobody would countenance the
tdea of any part of our country think-
mg of a life gpart from our country,
but it is a cruel shame that from time
to time we are confronted with such
a situation.

Mr. Ranga has already said how
even in regard to a certain area of our
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country as the Punjab, where there is
no such question of tribal complica-
tion involved, even in regard to that,
this Government’s continuous and
consistent policy of doing very little
and doing that little very late, might
be creating everi in an area like the
Punjab, where the people have fauit-
less courage and also perhaps a cer-
tain childlike quality, a situation even
in the Punjab which the Home Minis-
ter from day to day is aggravating, and
I say as a Member of the Punjabi
Suba Committee that there might be
a situation in the Punjab  which
would make the Government sit up it
{t does not wish to sit up in anticipa-
tion of the kind of thing which it is
creating for the country.

There are the Mizos. Mr. Ranga
and I were together in Nagaland )ast
year in January, and we heard, even
a. that point of time, some Mizo re-
presentatives who came to us, talked
to us about their grievances. They
told us, I cannot vouch for its ac-
curacy, thal they had been to see
the Home Minister, Mr. Nanda, and
they were utterly disappointed be-
cause they thought that in the coun-
try of Jawaharlal Nehru a better
sense of understanding would prevail
m regard to the attitude of mind to-
wards the people whom we, in  our
misguided sense of superiority, call
the tribal people. There was no under-
standing of this problem.

It is not yesterday that the Mizo
demand for separation from 1his
country, absurd and preposterous as
1t might be, came up. It has been
there on the map for quite a long time
and what have we been doing all this
time? In this House, ever since I
came, I have known of go many oc-
casions when there was 80 much talk
about the desirable amendments in
the Sixth Schedule of the Constitu-
tion. Even today those amendments
nave not been incorporated, and a
Commission is going round. I do not
want to reflect on the Commission
which js composed of very estimable
friends of ours and others extremely
capable and understanding. I hope
their. understanding proves really and
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truly effective. I do not want to say
anything about the Commission, but
it is much too late to expect that the
Commission would produce something
which would really bring about a per-
manent solution of this problem, when
the Government of this country has
failed right from the beginning of
tnose days when there was trouble,
even to do such a simple thing ag 10
amend the Sixth Schedule of the
Constitution.

Then, again the hill people’s move-
ment in Assam has been there for a
very long time, and the Government
of India knows very well what the
strength of that movement is. It is
only after the Nagas had been fight-
ing and fighting away for years and
years that the Government came for-
ward with the idea of Nagaland. Per-
haps if the idea had been offered to
the Naga people with real generosity
a couple of yearg earlier, the problem
of Nagaland today would have been
resolved, but this Government never
knows when to act and how, And
even today they are talking in terms
of suppressing whatever has hap-
pened. Mr. Nanda, with his flair for
a peculiar kind of statement, says,
“We shal] look into their grievances, if
any, in regard to economic and other
matters”. If I was a tribal—and I
feel as a Member of Parliament that
I represent not only my own City of
Calcutta, bul that I represent the
whole country, I represent the tribal
population of this country and I try
to put myself in the skin of the tribal
people—and if Mr. Nanda says that
their grievances, if any, in regard to
economic development would be look-
ed into, I would say, “Good bye to
you, with the best of intentions, we
cannot co-exist” That is a kind of
thing which happened over and over
again. In Jawaharla] Nehru's time
also so many things have happened,
s0 many delegations came; there were
Naga delegations, there was Mr. Wil-
liamson Sengma or some person with
some such name—I forget. Jawaharlal
Nehru talked about the Scotish
system of Autonomy. It was never
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worked out or spelt out in detail.
The Law_  Minister is there; a
whole horde of people able to
dratt all kinds of statements that
perambulate about things but never
meaning anything effective or
decipherable, they could never give
content to the no.on of the Scottish
system of autonomy which would be
applicable to areas which are so sen-
sitive, where we find this kind of
situation. What do we expect from
these areas? We talk about fighting
against China and even of liberating
Tibet, of doing this and doing that for
all kinds of places. Do we look after
our population of NEFA? Why should
a man who lives in NEFA area have
a  particular atiachment towards
India if all that he knows of India is
the government of India’s emissaries
either in the shape of policemen or
military forces or some footling little
civilian officer who wishes to lord it
over the place, who considers the
inhabitantg of these regions to be
sub-human? Why should these areas
really and truly feel attached to
India? We want them to remain at-
tached to India but we do not play
our role; we do not go forward; we do
not put forward our hand of friend-
ship so that they may clasp them.
These are simple-hearted and genu-
ine people, not the likes of you and
me who do not always say what we
mean; we know the kind of people
we are, g kind of gophistication has
changed us into a sort of insincere
type of people who do not mean
business when we talk. But these are
simple hearted genuine people who
answer straight if you put a question.
If you go forward and offer them
your hand of friendship, they would
grasp it. Did you do it? Our govern-
ment never did it; occasionally Nehru
did; he was the only person and
everybody looked up to him and to
him alone to say a few soothing
words from time to time which
would postpone the evil day. That
alone is what has happened, nothing
else—only postponement of these

problems.
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What are we going to do about the
Himalayan and sub-Himalayan areas
which we wish to be really and truly
part of India? What is going to hap-
pen to this region? Are these areas
going to remain attached to India on
more or less the same conditions in
which they used to be attached to
the British Empire in India? Why
should they? What ig our new con-
ception? What do we face China with
when we talk about the Himalayan
region? How do we go to Nepal,
Sikkim and Bhutan and al] these
other areas and also our own tribal
areas, sub montagne territory? What
do we go and tell these people? Do
we just say: you belong to us, I have
a national integration committee ope-
rating in Delhi of which Mrs, Indira
Gandhij is the Chairman and you
have a seat there and one of you can
fly up there and attend meetings and
thus feel very flattered? Is that all
you have to say? What is the point of
it? There is no point in it. The
Home Minister may come and say
that we have got a law and order
situation and I have got to tackle it.
Of course, if there is a law and order
situation, you have to tackle it, willy-
nilly you have to tackle it. If your
officers are in trouble, naturally you
have to do something about it. We
have to think of a long term solution
for that purpose we have to make
short term gestures, actual concreate
gestures. What has the Assam Gov-
ernment been doing about it? 1 want
very much to know. 1 know the
Chief Minister, Mr. Chaliha is res-
pected, very highly respected, by the
tribal population. But I know for a
fact how he is hindered in the prose-
cution of the imaginative and gene-
rous policies in regard to the tribal
population. I know it for a fact
and whoever contradicts me will not
get away with it; I can vouch for it
anywhere, I know this kind of thing
has been happening. What has the
Assam Government been doing all
this time? Engineering all kinds of
difficulties, talking about integration
and in the name of integration put-
ting your foot down whenever popular
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movements make their appearance.
If that is the idea of integration, in-
dependent minded people as the hilly
people are—they are very much more
so than we plans people—they are not
going to tolerate that sort of thing.
I heard Dr. Swell yesterday getting
up—he’ misunderstood our friend
Mr. Himatsingka when he asked a
question very i 1y, he got up
and protested against it because he
felt hurt; it hurt his self-respect.
That is the kind of people who are
much better than we are and con-
sider their self-respect worth g great
deal more than we in our sophistica-
tion appear to think. What have we
been doing al]l these years? We have
been postponing problems just as in
regard to Punjab problem they are
postponing things and are  black-
guarding even the parliamentary
committee which has the Speaker as
its Chairman. And they would reap
the whirlwind, because, if this is the
kind of thing they do, they have to
pay the price in regard to these areas
for doing all these things all these
years. We have to change our ways
and have to pursue imaginative poli-
cies. Here is a woman Prime Minister
who has the chance of her lifetime;
let her come forward and do some-
thing about it. She has got a certain
natural advantage; she is Jawaharlal
Nehru’s daughter; that is the principal
advantage which she can capitalise
and let her go and meet these people.
She is going to Nagaland. I would ex-
pect her to go and see Mizo; it does
not matter if there are only 260,000
people; let her go and talk to them as
friends, as brothers; she can go and
talk to them as sister; she would be
an asset to the cause and because 'of
her background she is likely to be
able to do it. Let her do that kind
of thing; let our Ministers also do
that. One of them comes straight
from Assam. I do not know what his
responsibility has been in all the kinds
of thing which have been going on so
far. The Minister also should do some-
thing about it.

It is not a question of issuing orders
from Delhi, getting the military into
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action, behaving in a bara  sahib
fashion, so that the native element can
be suppressed. That is the approach
which still continues. That is why,
with all my disgust at the kind of thing
which is happening, on account of the
outbreak in the Mizo district, with all
the abhorrence I feel for any section
of our people demanding secession
from India and for a separate existen-
ce, g State apart from India, ] can not
at all tolerate this sort of thing. be-
cause 1 know Government action s
driving them to that extremity which
is a terrible danger to this country.

I know these are foreign elements
operating in these areas. We have
found in Nagaland how foreign-mark-
ed military weapons had been used
by the Naga hostels. It is common
knowledge. We have seen also how
not every foreigner is like Mr. Ver-
rier Elwin who had the grandeur of
heart to be.ome an Indian citizen be-
cause he fell in love with our
wonderful country. Not every foreig-
ner is like that. There is one foreign-
er, Michael Scott, who struts all over
the place ag if he owns it and hinders
all efforts at solving the problem.

There are missionaries operating.
I have nothing against missionaries;
they do a great dea] of work for edu-
cation and medical treatment and
such other things. Many of them are
very wonderful people. But we have
to be very careful about them: an
amount of money, Rs. 10 crores or so,
comes cvery years from abroad in
order to finance these missionary ex-
peditions in this country, and many
of them are behind some of these
separatist movements which continue.
I know, at one time, I remember
having heard of a person—whom I
shal] not name, and it is well-known
to all of us here—who had stated that
if Nagaland or other contiguous areas
could be a sort of a neutral, non-
Communist State like South Vietnam.
that would not be such a very bad
thing. I know that there is a plan not
only in regard to Tibet, not only in
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regard to Sikkim, but there is g plan
in regard to all these areas contiguous
to our borders where they want to
put a sort of cordon sanitaire from
Kashmir to Nagaland and Mizo, and
where they can put up g pupet
regime, propped up by American
money and all that sort of thing—
people who spend more than the
tota] budget of the Indian Union and
the State Governments together, for
an escalation of the war in Vietnam;
they can spend a great deal of money
in order to prop up these footling
little States from Kashmir right ac-
ross the Himalayan region to Naga-
land and the Burmese border.

Now that we have turned g new
leal, now that we have the Tashkent
declaration, with Pakistan, and now
that we have got friendly relations
with Burma which will help Burma
to give some assistan:e to us in so far
as defeating the operations of many of
these undesirable people is concerned,
now, it is a wonderful opportunity.
But if Government merely contines
‘tse!f to police operations, I would say
Government will have to rue that day
‘yovernment will have to see a com-
vlete failure of al] those plans, and
that would be a disastrous day not
only for the very few people who
comprise the Government but it would
be a disastrous day for the country.
Which is why I am very keen that
even so late, the Government wakes
up to itg responsibility. So far, it has
shown only the Bourton quality; it
learns nothing; it forgets nothing. For
God’s sake, let this Goverment try to
learn from the past and try to act.

Shri P. C. Borooah (Sibsagar): Sir,
everybody, whether in the opposition
or on this side of the House. shares
the anxiety regarding the affairs hap-
pening in the Mizo hills district. My
sredecessors brought in severa] points,
with which T would deal a little later.
Before that, I think it will be my duty
to state the background of the case
Prior to the partition of he country
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there was a proposal according to
which the hill areag of Assam should
be separated from India and convert-
ad intp a British colony.

Shri Tyagi (Dehra Dun):
proposal?

Whose

Shri P. C., Borooah: Mr. Coupland’s
proposal. It was left like that. In
the meantime, we got independence
and the country was divided. At that
iime, our communist party was very
triendly with the British, on account
of the fact that in the second world
war, Soviets were allies with the Bri-
uish and Americans against Germany
and Japan. At that time the Cong-
ress was behind the bars and people
could not go to the hill disiricts of
Assam without  permission. But our
communist party workers had admis-
sion to those areas and they planied
the seed of self-determination. The
word ‘self-determination’ was propa-
gated among the people there and
this created g little bit of disunity
beiween the hills and the plains.

At that time the six hill districts
of Assam dcemanded autonomy  and
autonomy was introduced in the sixth
schedule of the Constitution. This
autonomy was accepled by five hill
districts, but the Nagas did not ac-
cept it. They started an agitation
and as a result of political settlement,
the Nagas go. a separate State of
Nagaland. But the extremist scction
of the Nagas did not accept that also.
They went underground and they now
want secession gnd complete indcpen-
dence for the Nagas. What happcuned
in Nagaland after that, I need not
take the time of the House in narrat-
ing; it is known to everybody.

The five autonomous hill districls
were administering their distric's by
district councils manned by their own
people and they were going on
smoothly. But seeing that concession
after concession was being given to the
Nagas, the demand came from the
hill districts that they should have
a separate Hill State of the five dis-
tricts. Of these five, two districts—
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the Mikir Hills and North  Cachar
Hills—were not very enthusiastic

about this demand; they wanted a
little bit more of autonomy with
which they would be satisfied. But of
the remaining three hill  districts—
Garo Hills, Khasi-Jaintia Hills and
Mizo Hills—the Mizo Hills did not
want to be part of a Hill State with
the other districts, but wanted a
separate State for themselves. This is
their demand.

In the meantime, the representatives
of the Hill Districts saw our late re-
vered Prime Minister ana the Scot-
tish pattern of administration was of-
fered to them. As a result of that,
a commission has been appointed,—
the Hill Districts Commission—under
the chairmanship of Mr, Pataskar. That
commission is working now and their
report is still awaited. When the
Pataskar Commission went to  Mizo
hills the other day, the officers of two
or three political organisations there
were shot down and nobody met the
rommission.

The reason is this. Because in the
terms of reference there is no men-
tion of a separate Mizoland, they have
dissociated with this  commission.
However, that was left like that. Then,
when the Mizos found that the hostile
Nagas or the Naga Federal Govern-
ment, this Peace Mission for Nagaland,
were coming to the limelight, were
getting reception and other  things
from all sides including the Central
Government, a section of them also
came up and wanted a separa'e State.
They wanted an independent State
of the Mizos (Interruption.)

Shri Swell (Assam-Autonomous
Districts): Are you jealous of the
Nagas?

Shri P. C. Borooah: You will have
your chance. I am only stating the
facts. I am only giving the back-
ground of the case. There is no ques-
tion of any jealousy.

These Mizos wanted that the ad-
of Pakistan and also
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Burma which are inhabited by Mizos
should be joined and converted into
a big Mizoland separate from India.
This is their demand that is going on.
This is the background of the case.

Now, the Assam Government has
been accused of taking no action in
the matter. Of course, I cannot ab-
solve the Assam Government fully, be-
cause there hag been g little bit of
delay and that is my charge against
them, but I must say that but for that
litle delay they are doing their utmost,
whatever is possible for them to do.
Two years ago, when there was so
much of food shor.age in that district,
Rs. 2 crores worth of foodgrains were
sent to that district. Again, Rs. 25
lakhs is spent every year in addition
to the help that the district is getting
from the State and the Centre. This
is specially given for the development
of that district. Therefore, that dis-
wrict receives special treatment.

Then, our friends have been saying
that no security measures were adopt-
ed. One full battalion of Assam Rifles
1s stationed in that district. Recently
their strength has been doubled and
two battalions are now stationed there.
The Mizos were opposed to this. The
Mizos who wanted an independent
separate State were opposed to our
sending this second battalion. Therc-
fore, it was very difficult for the
second battalion to go there because
the Mizos fought and opposed them.
After all that, they have now been
stationed there and they are taking
all steps for the security of the coun-
try.

So far as the allegation that none
of the ministers has gone there is con-
cerned, I have just now been inform-
ed that one of the Union ministers is
leaving tomorrow morning to Mizo
Hills.

Shri Swell: Who is going there.

Shri Shinkre (Marmagoa): The
ministers have to take orders from an
Under Secretary.
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Shri S. M. Banerjee (Kanpur):

Sir, I rise to a point bf order.

Mr. Deputy-Speaker: Under what
rule?
Shri S. M. Banerjee; Under Rule

41,

Mr. Deputy-Speaker: I am sorry, I

cannot allow it. Rule 41 relates to
Questions.
Shri 8. M. Banerjee: Sir, this is

a very important matter. Kindly hear
me.

Mr. Deputy-Speaker: No, Rule 41
relates to Questions and therefore 1t
is not relevant now.

Shri Bhagwat Jha Azad (Bhagal-
pur): He presumes that the Minister
is going; what is the harm?

Shri P, C. Borooah: Sir, so far as
the Centra] Government is concerned,
they are doing iheir part. Only today
morning the Home Minister made a
statement saying that all necessary
steps are being taken to deal with the
situation in the Mizo Hills. He said
that a]] necessary security measures
are being taken in that part of the
country. Therefore, I have nothing
more to say as far as the Central
Government is concerned.

I only want to say that the question
of language, which is altogether irre-
levant here, was brought in by the
hon. Member, Professor Ranga. It has
nothing to do with the language ques-
tion in Assam. So far as the hills
people are concerned, they are com-
pletely at liberty to have any langu-
age they like. With  thege words, T
oppose the adjournment motion before
resuming my seat.

Shri Swell: Mr. Deputy-Speaker,
Sir, I think at the very beginning I
must say that I participate in this dis-
cussion more in anguish than in anger.
I am sorry that these things have
overtaken that far-flung  distant,
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beautifu] district of our country, be-
cause it means innumerable, incalcu-
lable hardships to the people there,
the men, women and their children.
I am sorry that the Home Minister,
for whom personally I have very great
regard, should find himself in this
predicament, in the midst of other
problems which are occupying his
mind and attention. I think the Homc
Minister stil] remembers the 20th of
March, 1964 when he was persuaded
to pay a visit to Shillong and meet the
triba] people himself, when he was
given a reception by about one lakh
of people, men, women and children,
braving the downpour at that time
and giving him a reception which per-
haps no other dignitary in this coun-
try, including the late beloved Prime
Minister, Shri Jawaharla] Nehru, had
ever received. He knows the measure
‘of the love and regard of the hill peo-
ple for him, not only as Home Minis-
ter but as a representative of the Gov-
ernment of India, in whom the hill
people had full faith and confidence.

I am sorry that he and I should be
finding ourselves today in this posi-
tion where I am driven to a position
where I am to censure his Govern-
ment for-being responsible for this
situation. I say this Government is
entirely  responsible for the present
development in the Mizo Hills.

I know my time is limited. I will
follow in the footsteps of my very able
and illustrious friend, Shri P. C.
Borooah, from the plaing of Assam, in
giving the background, for the benefit
of this House and this Government,
that has led to the present develop-
ments in the Mizo hills, My friend,
Shri Fakhruddin Ali Ahmed has just
come from Assam and | see that the
Home Minister and the Prime Minister
as wel] are anxious and earnest and
keen to have the benefit of his advice
at every stage during the discussion
of this question yesterday and today.
Shri Ahmed knows Assam, he knows
the Hill people, and we the Hill peo-
ple know Shri Ahmed. Perhaps he
knows too that there is not much love
lost between him and the Hil] peo-
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ple. And it would not be wrong it
I make this submission to the Gov-
ernment of India that if they go by
the advice of one particular person,
however exalted in position he may
be, they will be entirly wrong in
their approach to this problem. It
they are to deal with this problem it
is with the Hill people and with the
Hill people themselves that they are
to deal.

Mention has been made of the Mizuv
National Front and the Mizo National
Union, the two organisations that are
mainly  responsible for the present
revolt in the Mizo hills.

3710
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I may tell you that the Mizo Na-
tional Front was nowhere in existence
till the year 1960-61, that till the year
1960-61 the leader of the Mizo National
Front, Mr, Laldanga, who was
supposed to have broadcast from the
pirate radio declaring that the whole
of Mizoland is independent today, was
a party to the deliberations of the all-
party Hill Leaders’ Conference whom
I represent here in thig honourable
House, It was in the year 1960 that
the All-Party Hill Leaders’ Con-
ference was born and it was born out
of the misdeeds of the Assam Govern-
ment of which Shri Ahmed happened
to be an honourable member at that
time.

This House knows very well, the
country knows of the tragedy through
which Assam passed in 1959-60, when
an orgy was let loose in that beauti-
ful State because of the declaration
by the Government of Assam and the
Assam Assembly making Assamese
the official language of Assam. In
the teeth of all opposition, the entire
united unequivocal opposition, of all
the Hill people and the other non-
Assamese-speaking people of Assam,
Assamese was declared the official
language of that State. The Hill
people came together under the
banner of the All-Party Hill Leaders’
Conference to protest against this, to

. tell the Assamese, who are the majo-

rity in Assam, that if they wish to



Situation in

3711

[Shri Swell]

maintain the unity of the State of
Assam they should not do this, that
there were other things more impor-
tant than language, that the declara-
tion of Assamese as the official
language there in that situation could
mean only one thing that the major-
rity community wanted to perpetuate
its political prerogatives in that State.

Shri Joachim Alva (Kanara): It is
so in any State of the Union.

Shri Swell: In spite of all our
protests the Assam Government went
ahead anq had the Assam Lanugage
Bill passeq into law, in the absence of
the representatives from the Hill areas
from the Assam Assembly and against
the protests of thousands and hund-
reds of thousands of the Hill people.
The leaders of the Mizo National Front,
who were with us at that time, and
we also, felt that if this was the atti-
tude of the Assam Government, if we
were to exist in Assam only on the
basis of being second class citizens,
there was only one way out for us
and that was to demand, to beg, to
pray, to intercede with the Govern-
ment of India that they may kindly
take us out of Assam and put all the
Hill people together and constitute
them into a separate State for the
Hill areas within the Union of India.

That was the position. Naturally,
in every organisation there were dif-
ferences of opinion as to the mode of
approach, as to the modus operandi.
One section wanted that a separate
State could be achieved only through
violent direct action. Rightly or
wrongly, unfortunately, an impression
has gone round in this country that if
you plead or if you argue nobody
hears you; it i{s only when you take
the law into your own hands that all
attention is paid to you.

Shri Maurya, (Aligarh): You are
cent. per cent. correct.

Shri Swell: That is the impression
that has gone round in this country.
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Naturally, & section wanted to achieve
a separate State within India by
violent direct action. There is an-
other section, and I am not sorry to
say that I subscribe to that opinion,
that we are part anq parcel of India
and whatever we are to achieve we
are to achieve through constitutional
means. That was the beginning of the
rift between the leaders of the Mizo
National Front and ourselves. They
thought that if we were not prepared
to go with them, they would go their
own way,

Then came the Chinese aggression
in 1962. A section of the people there,
rightly or wrongly, thought that was
an opportune moment when we could
press our viewpoint with the Govern-
ment of India by going through a
violent direct action. We deferred
that. The Mizo National Front leaders
went to the Mizo Hills and when they
felt that the Government of India did
not respond favourably to the demand
for a separate State for all these areas,
then they thought . . .

Mr. Deputy-Speaker:
clude now.

He may con-

Shri Swell: Sir, I come from that
area. I am directly involved and I
fee] that I must have my full say....

Some hon. Members: Yes, yes.

An hon. Member: He is going
first-hand information.

Shri Swell: When the leaders of the
Mizo National Front and a few other
extremist elements in the hill areas
felt that the Government of India, the
Prime Minister himself, were not
reacting favourably to that demand, &
constitutional demand, then they con-
cluded that they had no future even
within India and that the only logical
path was to go out of India. That was
how the spirit of secession was born.
That was how the Mizo National
Front was born. That was how a
few people who initiated that idea
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started to catch the
the Mizo people.

imagination of

My friend Mr. P. C. Borooah, in
his haphazard way, also mentioned
about the Mizo Union, The Mizo
Union is one of the two important
organisations in the Mizo Hills today.
It is the Union, the Party, that is
controlling the Distrist Council in the
Mizo Hills today. It is comparatively
a moderate organisation and its de-
mand today as against the demand of
the secession is for the constitution of
a separate Mizo State within the
Union of India.

Now, the Mizo Union felt that it
was losing its held in the Mizo hills
and that it was to retain and maintain
its political hold there it, had to re-
sort to some sort of & more extremist
line that would approximate the de-
mand of the Mizo National Front.
That was how the demand for the
Mizo State as a separate State within
India was born. The Mizo Union are
one with the Mizo National Front in
one respect, namely, that they can

achieve their demand only through a’

violent direct action. Unfortunately,
that is the language that seems to be
producing some results with this Gov-
ernment even today.

What I want to say is this—I do not
want to dwell too much on this—that
sometime after the Chinese aggression,
at the beginning of 1963, Shri
Jawaharlal Nehru, after spending a
lot of time thinking about this pro-
blem and meeting us, came forward
with the offer of what he called full
autonomy, It is a misnomer; it is a
wrong thing to call it merely a Scot-
tish pattern of administration. Shri
Jawaharla] Nehru had outlined his
plan of what he called the offer of full
autonomy. The idea was that these
people in the hill areas would enjoy
full autonomy and only the barest
link should be continued with Assam
for the better interest of the people of
Assam and the people of north-
eastern India. We spent sometime de-
liberating about this and knowing the
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position where the country was and
having been wedded to a constitu-
tional path, it was in November, 1963
that the All-Party Hill Leaders Con-
ference decided to give the offer of
Shri Nehru a fair trial and it was ex-
pected soon after that the Government
of India* would appoint a commission
to work out the details to implement
this offer of the late Prime Minister,
Shri Jawaharlal Nehru. Unfortuna-
tely, for us, the circumstances delayed
the appointment of this Commission
during the life time of Shri Jawahar-
lal Nehru. The House would re-
member that soon after that he fell
sick at Bhubaneshwar and after that
he was keeping indifferent health and
to our great sorrow, he passed away
in May, 1964, After May, 1964, when
the Government of the late Prime
Minister, Shri Lal Bahadur Shastri,
was ushered in, we took up this ques-
tion. I personally, as a Member of
this House, made a number of visits
both to the late Prime Minister, Shri
Lal Bahadur Shastri and to the Home
Minister. 1 persuaded the Hom: Min-
ister to visit Shillong. But it was
after a lot of discussion, a lot of visits
and a lot of praying, that this Com-
mission was appointed in April, 1965,
I do not understand how it took one
full year for the Government to make
up its mind to appoint this Commis-
sion to implement something that it
had solomnly assured. The result of
all this was that the hill people started
doubting the bona fides of this Gov-
ernment; they started thinking that
the Government was playing for time;
they started thinking that the Govern-
ment was not sincere about what it
talked. Now these are the kind of
ammunitions that could be fed into
the propaganda machine of extremist
clements like the Mizo National Front
and they started increasing their
strength, maintaining thefr hold and
getting more following from the
people in the Mizo Hills.

3714

I may mention another thing today
for the benefit of the Government of
India. In my humble effort as Mem-
ber of this House, T have always been
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trying to be constructive in my ap-
proach. I am not known to many
members of this House, but I can say
this that the few members who know
me and who have had discussion with
me have told me in my face that I
have always been constructive and
reasonable in my approach. One of
the things that I thought should be
done was to cater to the desire for
higher education in that part of the
country. Somebody has mentioned—
and he is correct—that the Mizo Hills
today have the highest literacy per-
centage in the whole of the country—
45 to 50 per cent. They are an edu-
cateq people, people with high educa-
tion; they have a large number in the
army; these are the kind of people
who cannot remain contented merely
with the little bit of education to
make so many clerks or teachers in
the primary schools. We wanted
higher education. I put this question
to the late Prime Minister Jawaharlal
Nehru and he understood it. He had
a Committee appointed by the Uni-
versity Grants Commission and the
Education Ministry, The Committee
went into this question and on purely
educational considerations it unani-
mously recommended that this Uni-
versity must be established to cater to
the special needs of the hill people
for higher education. It is over a
year now since the Committee sub-
mitted its report. The University
Grants Commission has agreed even
today in the report of the U.G.C.—if
you care to look into it, they have
made a reference to it there—to the
establishment of thig University, I go
to the Education Minister; he says
that they have accepted it; I go to
everybody, they say that they have
accepted. I had to wait for two hours
in the office of the Deputy Adviser in
the Ministry of Education just for a
chance to have a discussion with him;
I went even to that extent, but until
today this University has not come
into existence.

Yesterday the Home Minister made
an announcement that the Pataskar
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Commission’s report would be out by
the end of this month. I congratulate
him for saying that. I may tell him
this, however, that until today there
has been no earnestness on the part of
the Government of India that would go
and convince the people that they
mean to honour what they say, I tell
him that today this Commission and
its report have gone into the back-
ground. Nobody in the hills today—
not in the Mizo Hills alone but also in
the Khasi and Garo hills also—has
even a bit of faith that you are going
to implement the report of this Com-
mission even when it comes out.

The law and order situation is there.
It is for the Government to deal with
it, but I put this question to them:
are you going to deal with this pro-
blem merely from the law and order
point of view; are you going to bomb
and strafe and machine gun the people
and tell the whole world that this is
a Police State, this is a military State,
and you can deal with the people only
by bombing them, by strafing them,
by shooting them, by killing men and
women? Or do you want to go out
and say, ‘here we are; we can meet
the grievance of the people and set
them to stand up on their own feet”.
If you are going to do that, it is not
yet too late for you. But if you dilly-
dally as you have done until now, I
tell you that what is happening in the
Mizo Hills today will happen in the
Khasi and Garo Hills also, You have
taught us to be independent; you have
taught us to love freedom; we would
prefer dying to living as slaves and
unless antl until you become rulers in
the true sense that you are a free
men and you treat everybody as a
free man, you cannot expect peace in
this land.

Shri Hem Barua: The most vital
thing that should awake the consci-
ence of the nation is the preservation
of the Indian Union and the unity of
different peoples and the experience
of integrated living that the Indian
Constitution has made possible. Any
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living, the Indian Union or to reduce
its size and dimension must be view-
ed with all the seriousness it deserves.

My objection is that our Govern-
ment—] would not say thig is a
bunch of impotent men, but I would
say only—this is vacillating all along
in this direction, The Government
should not vacillate.

I could not understand Shri Ranga’s
argument when he made mention of
Zanzibar, of Zanzibar becoming free
of Britain. Why should he forget
that Zanzibar was a colony of Britain
which neither Nagaland or the Mizo
Hills District is of India? I do not
understand these things. The Nagas
and the Mizos are participants,
would say, in the broader stream of
our nationa] life. My objection is
this; whatever might be said about
the misdeeds of Government—I agree
with all those who make a narration
of those misdeeds—that does not
justify that a part of India or a sec-
tion of the Indian community should
break away from the Indian Union
and establish an independent and
sovereign State.

The problem today, or the subject
of discussion today on this adjourn-
ment motion is that a particular area
of India hag broken away from the
Indian Union and has established a
sovereign State.

An hon, Member: Who said so?

Shri Hem Barua: It was establish-
ed only last evening. May I tell you
that by last evening, the whole of
the Mizo Hills District except Aijal,
the headquarters town of that district
fell into the hands of the Mizo
National Front, and through a pirate
radio broadcast they have declared
to the world that Mizoland has be-
come free and completely independ-
ent? Thig is the situation, and we
bave to look at this situation in that
perspective. It says that the whole
ot the Mizoland had become free.
When I came to know of that last
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night, immediately I tried to contact
the Prime Minister and convey this to
her, but since she had retired to her
bed very early I could not, but then
I conveyed this to the Home Minis-
ter, and the Home Minister knew
everything about it. Whatever that
might be, this is a fact that the
eastern frontier today is in ferment;
it is in ferment not because of ex-
terna] aggression but because of the
intransigence of a section of our own
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people. el
The Nagas offer an argument
and say ‘Well, before the British

State, we were free; the British came
and conquered us by the force of
superior arms; now that Britain has
left India, we should be left to our
original status.'’. That is their argu-
ment. I find quite a lot of logic in
this argument. But if every part of
India goes on offering this argument,
I would say that very soon India
would disintegrate piecd-meal into
fragments. If India dies, who lives?
India must live.

How important the eastern sector
of our country is from the point of
view of strategy was demonstrated
during the days of the Chinese ag-
gression in 1962. If we forget this
fact that the eastern region of our
country must be a consolidated and
comprehensive whole we forget it
only at our peril. So, we must not
forget this.

The Nagas were the first amongst
the eastern Indian hill people to
d d freed and independence
from India. In order to supplement
and support the demand for freedom
they have taken to hostile activities,
The House knows fully well the
details of these hostile activities, and
so I must not narrate these things
My objection is this: our Government
have been soft-pedalling the Naga
issue, and it is this soft-pedalling of
the Naga issue which hag served as
a spring-board to the aspirations of
other sections of the community who

. ‘want to break away from the Indian
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Union and become what, independent.
At the same time, Government are
having useless parleys with the Nagas
—Naga underground, I would say—
unnecessary parleys, The Naga under-
ground have also formed themselves
into a independent government. That
government is known as the ‘Naga
Federal Government’. During these
discussions, the ceascfire and all that,
because of this vacillating policy
pursued by our Government, a psy-
chology! has been created and is
sprcading like wild fire from Naga-
land via Manipur to Mizo Hills. Un-
fortunately, it is striking deep roots
today, because here is a Government
that can vacillate like this; so they
say ‘let us be free and at the oppor-
tune moment; this is the opportune
moment’,

I can understand the Government
negotiating with a section of the peo-
ple, those who demand a Punjabi
Suba or those who demand a Hill
State, a Hill State comprising the
Hills in Assam. I can understand
Government negotiating with them
because they are negotiating with
them within the framework of the
Indian Union. But there are a group
of people, the Nagas, for instance,
negotiating with the Government of
India on the basis of sovereignty and
mdependence. Why cannot Shrimati
Indira Gandhi tell these people—Shri
Shastri did not tell them, but Shrimati
Indira Gandhi should tell them—that
‘unless and until’ you give up your
demand for independence, there can
be no talks with you’? She has told
us that on the floor of the House,
but she has not told that to the Naga
underground leaders who met her,
who came here for those talks,

And what are the conclusions of
those talks? She has agreed to en-
large the observer team. And what
is this observer team for? To see to
the proper implementation of the
ceagefire agreement with the Naga
underground. Absolutely she hes
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agreed to an international proposition
with certain people who are part of
the Indian Union. They are a part
of the India nation, yet she has
agreed to that.

Do you remember a place
Tadoobi? It is in the Mao area of
Manipur. On the 14th August, 1965,
the ‘Nagas Federal Government’ of the
rebels organised on a grand scale the-
independence day of their independ-
ent state. The flag was unfurled by
the ‘Prime Minister’ of the ‘Naga
Federal Government’. The ‘President’-
of the ‘Naga Federal Government’
was there and other ‘Ministers’ were
also there. And Miss Marjorie Sykes,
who is a member of this e¢bserver
team, also attended. That is, a per-
son who attended the independence
celebrations of the rebels, their in-
dependence day celebrations, has been
appointed as member of the enlarged
observers’ tcams! I cannot understand
these things.

called

All these wrong steps adopted by
this Government in relation to the
Nagas have given rise to the present
grave and serious situation in Mizo-
land.

Do not forget another thing. People
think that it is a bad situation and
it has sprung up because of the Mizo
National Front’s bid for independence
recently. Not that. In 1954, certain
sections of the Mizos presented a
smal] booklet to Shri Nehru detailing
their demand for freedom. They said
“There are Mizos in the Chin Hills of
Burma, there are Mizos in certain
areas of Manipur and we are the
Mizos here; we will form an inde-
pendent State’, This was given to
Mr. Nehru gas far back as 1954. There-
fore, those people who think that
this demand sprung up all of a sudden,
are absolutely wrong.

Shri Ranga:
been sleeping.

For 14 years we have-

Shri Hem Barua: At present, what
has happened? The Mizo National
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Front, which wants secession from
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ment should take stern measures, all

India has risen in open revolt inst
India. As I have already said, over
a pirate radio it was said that Mizo-
land has become free. Where does
this pirate radio exist? This pirate
radio exists in East Pakistan. 1 do
not think it is Dacca station. It is
the Pakistani transmitter at Chitta-
gong. This is the way Pakistan is
behaving even after the Tashkent
Declaration. Mr. Chavan should take
note of this particularly. Pakistan’s
complicity in this matter is too well-
known to be recounted.

The Home Minister only yesterday
admitted on the floor of the House
that Mizos had gone over to Pakistan
to collect arms and to receive guerilla
training. Therefore, I do not want to
recount all these things. This very
fact that certain Mizos were going to
Pakistan and collaborating with
Pakistan was brought fo the notice of
the Minister times without number by
some well-meaning people, but un-
fortunately he did not pay attention
to it. The very fact disclosed this
morning that our troops are being
rushed to that area in  helicopters
shows how grave the situation is.

There is the hand of Pakistan in
this no doubt, but therc is also
the invisible hand of monstrous China,
the sinister, invisible hand of China.
China wanted to egg Pakistan to
commit aggression on us, but since
that failed, China is now busy creating
turmoil inside our  territory. It is
China which has prompted Pakistan,
and there is this Sino-Pakistan, collu-
sion in this particular matter, as China
has been doing in Viet Nam. In Viet
Nam China has been encouraging a
liberation front. Here China is en-
couraging the Mizo National Front.

Our Government’s intelligence is
very sluggish, but I am confident that
when these layers of sluggishness
drop off, they would see the whole
thing in its correct perspective, 1
would tell them that there can be
no question of any part of the Indian
Union being allowed to break away
from the Indian Union. The Govern-

res possible, b the vitality
of the nation, the unity of the nation
should be preserved, and anybody
who sacrifices it does not deserve to.
be on the throne any more.

Shrimati Jyotsna Chanda (Cachar):
While I rise to oppose the motion,.
I think if is my duty as a representa-
tive of part of Cachar and Mizo dis-
tricts to say a few words in respect
of the recent unhappy incident in the
Mizo district by a section of the
people of the Mizo National Front.

So far as my knowledge goes, from
1957 the Mizos had their complaints
about lack of communications, lack
of facilities for marketing of their
horticultural and forest produce, that
special attention was not given for
their development programmes.
Subsequent famine, as a result of rats
destroying their crop, created great.
resentment among the Mizos, But
from the Government side, all steps:
were taken to develop and to feed.
the Mizo district.

Ot course for lack of communication:
food had to be airlifted and the same
arrangement is still there particular-
ly in lean months of the year. The
political rivalry between Mizo union
and Mizo national front led the ex-
tremist group of the front to start
their movement for separation from
India. Frustration, cheap popularity
of slogan of separation and examples
of the Naga hostiles gave these peo-
ple impetus to join hands with our
unfriendly neighbour adjacent to the
Mizo district. From 1962 these peo-
ple were pleading in the Press  and
platform about separation from India.
Sometime in 1964 these overzealous
sections created some  disturbances
against non-Mizos  particularly in
Lungleh sub-division. Subsequently
an unfortunate officer perhaps of
Border Roads organisation was killed.
All these years these things are hap-
pening and the supply of arms and
ammunitions are made to the Mizos
and probably they are having under-
ground military training. This is a
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border district and happenings there
are of great national concern.

Violence and lawlessness have got
to be dealt with gternly and I am
not very sure whether the re-inforce-
ments reached Lungleh by now which
is out of the way and communications
had been cut off. Personally I feel
that the Assam Rifles are not so very
resourceful and the army should be
kept there as a standby. With these

words, I oppose the adjournment
motion.
The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed):
Mr. DeputySpeaker, Sir, I had no
intention of participating in today's
debate but if I fail to place before the
House certain information which
would be relevant for taking the cor-
rect decision I shall be failing in my
duty. This matter has been discussed
from the point of view of the incidents
which have takcn place recently in
the Mizo district. The incident which
took place during the last two days
are indeed of a very serious nature
and I would beg of the House to con-
sider these incidents in a very dispas-
sionate and constructive manner. The
area, the House should remember,
where these incidents have taken
place is a very sensitive area, both
strategically and politically. It is also
subject to influences and subversive
activities from some of our so called
friends beyond out international
border.

Shri Surendranath Dwivedy (Ken-
drapara): Are they your friends.

Shri Fakhruddin Ahmed: I said
some of our so called friends. I
would beg of the hon. Members
that if they think that a solu-
tion of the problem with which
we are confronted is a simple one,
that will not be the right course.
In the course of the speeches which
1 have heard today, I have heard two
kinds of arguments, two kinds of a'le-
gations which have been made against
the government. Some Members have
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stated that it was because of the weak-
kneed policy, because of the absence
of firm action in these areas that these
disturbances have taken place. On the
other hand some of the hon. Members
have said that because of our func-
tioning of more or less like a police
State and not taking any action for
the development of these areas, these
incidents have taken place.

Sir, my hon. friend, Shri Swell has
mentioned my name and I am very
thankful to him. This is what I
could expect of a young friend
who was, till the other day,
my colleague in the Congress or-
ganisation and he had to show
us respect and I have trcmen-
dous respect for him. (Interruption).
But, if hon. Members will consider
his speech, they will find that for all
the sound and fury in his speech, what
was the sum total of that speech. It
was nothing else but a support for a
hill state for all the hil] people in
Assam. He was not concerned with
what was happening in the Mizo dis-
trict; nor was he concerned with
giving us suggestions as to how to get
ever these difficulties.

Shri Swell:
within India.

Shri Fakhruddin Ahmed: I would
like the hon. Members to remember
this: that it is not correct to say
that since we attained Independence,
we have not done anything in the
Mizo district The Mizo district is
the largest district in the State of
Assam, with an area of over 8,000
square miles and a population of
2,66,000. That is an area which
from the north to the south, is full of
hills and mountains. You cannot even
get boulders and stones for the pur-
pose of constructing roads. These are
areas where food has to be taken
from outside. It is only through
the efforts of the Government of
Assam and the Centrel Government
that during the last few years it has
been possible for us to encourage the
peop'e for going in for cash crops

I suggested a hill State
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like cardamum, cashewnuts and coffee,
and they have done it very well
Now, it js only a question of finding
markets for their produce.

Though I have not got the figures
with me, what I remember is this:
that the per capita expenditure in
the State of Assam is about Rs. 161
to Rs. 162; the per capita expendi-
ture in the Mizo district is over Rs.
342. That itself shows both the Gov-
ernment of Assam and the Central
Government have not been neglecting
the development in this particular
area. To develop an arca which was
kept almost primitive without any
roads, without any improvement during
the British days, it is really difficult
for any State Government within such
a short time to provide all the latest
amenitics which the people want.
But I would like hon. Members to
realise that considering the facts
that this district js our easternmost
district, very close to the frontiers of
Burma and Pakistan, the Govern-
ment of Assam, with the co-operation
of the Government of India, has
been concentrating its energies to
spend more funds and develop this
area. During the last two years,
apart from the normal provision
provided in the budget, an additional
amount of about Rs. 1 crore has been
spent in that particular area. With
a view to spending much more and
remove many of the difficulties, the
State Government invited a team of
the Planning Commission; Mr. Tar-
lok Singh was there in that district
on the last two occasions to see for
himself what works of development
can be undertaken in the next Plan,
the fourth Five Year Plan, to deve-
lop these areas.

So far as the present (trouble is
concerned, there are two very im-
protant organisations: one is the
Mizo Union which at one time, to-
gether with the association of my
hon. friend, Shri Swell, the All-Party
Hill Leaders’ Conference, was agi-
tating for a separate hill state, com-
vrising all the hill areas of Assam.
(Interruptions).
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Shri Swell: Within the Indian
Union,

Shri Fakhruddin Ahmed; For the
Past one or two years, an overwhel-
ming number of those belonging to
that organisation, have now been
wanting a separate hill state for their
own area. (Interruption). They do not
want a leeparate State jong with
other hill areas, but they want a
separate hill State for their own area.

As the House knows, the Pataskar
Commission has been constituted for
the purpose of examining demand for
a separate Hill State of what our late
Prime Minister, Shri Jawaharlal
Nehru, said. In the terms of refer-
ence, there is no term of reference
for constituting a separate hill State
in Mizo bills. It is for that reason
that when the members of the com-
mission visiteq Mizo hills, the mem-
bers of the Mizo Union and others
boycotted the commission, saying
“we are not satisfled with your
terms of reference, according to
which you would be considering
the constituting of a separate hill
state for al] the Hhill areas; we
want a separafe hill State for our
own area; because there is no term
of reference for you to consider that
matter, we are boycotting you”. So,
they boycotted the Pataskar Com-
mission when the commission went
to that arca only recently.

1 would, therefore, request hon.
members to realise that it is not be-
cause there is absence of desire on
the part of either the Central Gov-
ernment or the State Government to
develop that area or because no
work of development is going on
there that this incident has taken
place. At the same time, it is also
not correct to say that government
were ill-informed or had no informa-
tion and that these incidents have
taken place all of a sudden. As hon.
members are aware, in the Mizo hills,
the ordinary law and order function
is discharged by a full battalion of
Assam Rifles which is stationed there



3727 Situation in

[Shri Fakhruddin Ahmed]

for all time. Expect the work of in-
telligence branch, the entire law and
order work is done by the Assam
Rifles. When the Assam Government
had information about certain activi-
ties of the Mizo National Front, that
they were likely to indulge in these
subversive activities, even though our
position was tight in the month of
September, another battalion of
Assam Rifles was taken away from
someother area and stationed in Mizo
hills. It has been kept there because
some trouble was apprehended.

I can say that no one is a greater
friend of the hill pcople than Mr.
Chaliha, the Chief Minister of Assam.
‘Though he knew that there was this
danger in not liquidating this party
which was indulging in all kinds of
subversive activities, he was all the
time trying if this difficulty could be
overcome or at least he may not
have to take the initiative by using
force in order to put down this trou-
ble. So, he hesitated to take action
against those pcople who were de-
termineq to take certain action. An
incident took place in December when
these people murdered one of their
own men while he was travelling
from ene place to another.  After
that, so far as I know, Mr. Chaliha
contacted the leaders and the leaders
gave an assurance that they had
nothing to do with this murder and
they pledged to the Chief Minister
that they would use all their
activities for constructive work for
which he was planning and they
would abjure all violent activi-
ties. 1 know Mr. Laldanga at one
\ime gave in writing that he
would not indulge in these lawless
activitics. If there is breach of pro-
mise made by certain people and if
the Chief Minister was interested in
maintaining a frienlly atmosphere
among the people of that hill area
as well as other areas, he cannot be
blamed for not taking very firm ac-
tion in order to put down this move-
ment.
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Shri Tyagi: Did he know that they
were all armed?

Shri Fakhruddin Ahmed: He haa
some information. That is why, as
I have pointed out, he did not want
to take the initiative, because he did
not want to give the impression to the
general population that the Assam
Government was keen and intent on
killing each and every Mizo. In fact,
I may inform the hon. Member
that when this second battalion of
Assam Rifles was taken there, it was
one of the propaganda indulged in
both by the Mizo Union people and the
Mizo National Front people alleging
that the Government of Assam was
going to supress the people by bring-
ing in more police force and army
there. It was one of the propaganda
done against the Assam Government.

Then, a question wag raiseq that
the Supreintendent of Police was re-
moved from Mizo Hills. This is also
not a fact. The Deputy Commissioner
of Mizo District fun:tions as the
Supreintendent of Police. As I point-
ed out, there is no police force. There
is the battalion of the Assam Rifles
whose Commandant in close co-opera-
tion and consultation with the Deputy
Commissioner is responsible for law
and order there. For some time, when
the Deppty Commlissioner had to do
some other work, he took the assist-
ance of a police officer who functioned
as  Additional Superintendent of
Police. But this arrangement was not
found practicable and he was asked to
revert to the Assam Government.
Therefore, there was no question of
abolishing the post of the Superin-
tendent of Police. As I have pointed
out, for law and order it is the Assam
Rifles which is resposible and the
Commandant of the Assam Rifles
functions in a close co-operation and
consultation with the Deputy Com-
missioner of the Hill area.

Shri Joachim Alva: May I ask the
Minister, Sir, whether he will still
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combine the office of the Deputy
Commissioner with the office of the
Superintendent of Police? Why did
he do that? It is not so elsewhere
in India.

Shri Fakhruddin Ahmed: It is so0
because the law and order duty is
performed by the Assam Rifles of
which there is the Commandant.

Now, so far as the university is
concerned, I may inform the House
that both the Government of Assam
and the Central Government are
anxious to establish a university in
the hill area. A question arose whe-
ther that university should be estab-
lished under a Centra] statute or
under a State statute, and the advice
was that it will be desirable to have
a Central Act for the purpose of
constituting a university. Then, 1
may tell the House, that the
Home Ministry took the advice
the Law  Ministry, and the Law
Ministry said that unless and until
a resolution is passed in all the States
where this university will be operat-
ing or have jurisdiction it will not be
desirable to introduce a Bill. When
‘this information was sent to us, the
Assam Government passed a resolu-
tion on the Assam Assembly for giving
authority to the Union Government to
enact a provision. The State of
Manipur has also given the neces-
sary permission. I think they are
now waiting for the permission
to be obtained from the State
of Nagaland. As soon as that
permission is available, the Central
‘Government will take necessary ac-
tion for the purpose of introduring
this Bill before the House, and when
that Bill is passed ang it becomes an
Act there will be a university at
Shillong for the hill areas. I may
also tell the House that the Educa-
tion Ministry has mada a provision
for such a umiversity in the next
financial year's budget. Therefore,
‘there is no justificalion for the hon.
‘Member to feel or to say that the
university about which there has
been a talk for the last two or three
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years is being withheld from the
Hill people of Assam,

One last word about the Assam
Language Act. A wrong impression
has been created that the Assam
Language Act was intended to im-
pose either Assamese or Bengali
language on the people of the hill
areas. If you go through the Act, you
will find that the Assam Language
Act provides for the use of English
or Hindi together with the regional
Assamese language at the State level
In areas where Assamese is spoken,
the Assamese version of the Act and
correspondence in Assamese will be
sent; in areas where Bengali 13
spoken, only the Bengali version
will be sent. So far as the
hill areas are cnhce-ned, neither the
Assamese nor th- Bengali version
will go. They will use the option to
have such language as they like at the
district level in addition to Hindi or
English.

Shri Swell: There is difference of
opinion about this Act. It is much
better that a copy of this Act is
laid on the Table of the House for
the benefit of the Members. ...

Shri Fakhruddin Ahmed: 1 am
not yielding.

This Act has been in existence for
the last three or four years. Not a
single member of the hill tribes can
say that the Assamese or Bengali
language has been Imposed on the hill
people. It is mere propaganda by
interested parties. Now the people
in the rural areas and also towns of
the hills are realising that it was mere
propaganda and the intention of the
Government was not to impose
Assamese or Bengali on these people.

Shri Swell:

Shri Fakhruddin Ahmed: There-
fore, I would submit to this House
that the gituation is really one for
concern. It will be desirable that
this situation should be considered
and examined very dispassionately

1 contend this.

and in a constructive manner so that
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it may be possible for us to maintain
the integrity of our country and it is
possible for us also to provide the
kind of amenities for all our peo-
Ple, wherever they may live, whe-
ther in the plains or in the hill areas.
That is the one, and only one, concern
of the people and of the Memb-
ers of this Parliament and of this
Government. I think we will do very
well if we can keep this in
mind and give such constructive sug-
gestions as may help the Government
in overcoming this difficulty.

Shri D. C. Sharma (Gurdaspur):
What has the Assam Government
done for the emotional integration of
the hill people with the people of
the rest of Assam?

Shri Fakhruddin Ahmed: We  are
doing as much as possible. We are
increasing the centres of social work
in those areas to bring the people to-
gether,

(o TR WAL ANt (wIEETT):
JUETR ALY, 5 FAE TG I
AN @ T, 79 77 forw ¥ weamgaEw
A AT I L | STFA AL AFY
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N &, 9T 9T FT o7 At w@Ar & fag
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¥, Tg mf fawm &, o 2 fem 2,
™ & @19 a1q MiFT TR w90
38 e ¥ frwremn wifgd Wi oE
I AT & UL W, TG & AT F A
wifgl | I T W § W Y vt
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it gew wer weAT): & @ T
® g & a8 v e § fw wifew
anfa & s fawer sfa @9 & Sy 77
TH 9 fa § W §7 79 99 da B0
wond & fod s wam wifgd | agi &
st 1 fareror g iy faerran srfigd
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aga | agt wfwat § | 9w da &7 fovanr
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e 7 fear & 1 SwET aER FT
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A A wgfead agwi smoawdr g
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farer &1 sy &), @ fog gt wfuw
g FAT Ffgh | 39 §F 9% gH sanar
G @ @ g fawT wo qifgy o
oIS S qG T qAEATRT W 9K @
FQ § AR o A gw TreAE W@ E
S gu¥ AR W St A faefeat
Y SeTEA W §, ST 9 sfqaey S
=1fgd | 37 9% g¥ @ @A Tty
aifs & Qu FTETEat 7 # g4 |

The Minister of Home Affairs (Shri
Nanda): What the House has been
discussing is an extremely deplorable
situation. The hon. Member Shri
H. N. Mukerjee made a reference to
this and expressed his feeling of
sorrow. This is the feeling of all of
us. There is and must be an agree-
ment among all sections of the House
regarding this. I gave to the House
yesterday some account of the hap-
penings during the last two or three
days, and I am sure all of us feel
very much disturbed about this.

A number of things which have
been brought up in the course of this
discussion and to which an answer
was due have been dealt with already
by my colleague who is sitting here
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beside me, namely Shri Fakhruddin
Ahmed. He has the adantage of very
intimate knowledge of the conditions
in that part of our country, and,
therefore, he was able to talk from
that position of personal familiarity
with the problems to which refer-
ence was made and the conditions in
that area. That has made my task
very much lighter.

I would, therefore, devote a little
time to general questions which were
raised. I am thinking at the moment
of two or three hon. Members who
-dwelt on that problem, Shri H. N.
Mukerjee specially who does not
happen to be here at the moment ex-
pended a lot of emotion and passion
on whatever he said.

An hon, Member: As usual.

Shri Nanda: But that was what I
was coming to. After listening to him
one might feel as it that is the only
overpowering emotion in his mind
and that is something to which he
attaches all the importance in the
world. But anybody who hears him
any time on little things or slight
things or bigger things will find that
it will be the same kind of emotion
and the same kind of language and
the same kind of passion. But as to
what he said on this occasion, I would
say this. I do not want to be hittle the
value and significance of that al-
though 1 am at a loss to understand
what exactly he was driving at. What
was it that he was aiming at? Was it
that what we had done, the policy
which had been adopted by the
Assam, Government was wrong; or
was it right? Was it the policy which
the Chief Minister and his colleagues
adopted that led to these consequen-
ces? Because the recipe he gave us,
the prescription he gave, was ex-
actly what the Assam Government
have followed so far. That is, the
Assam Government did not apply
force, did not have recourse to coer-
cive measures; they gave latitude, I
believe rightly, because it is not sim-
ply a question of force.
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It is a question, as was said by my
hon. friend, Shri Ranga, of dealing
with a special type of people, whose
reactions, responses and background
are different. Therefore, they have to
be dealt with in a special way. Their
mind has to be understood and app-
reciated, The Chiet Minister, Shri
Chaliha, knows that; nobody knows
that better, as Shri Swell himself
acknowledges  (Interruption). Per-
haps the hon. Member here knows it

somewhat better—I do not know.

3742

The point is that this Mizo National
Front had at some stage enunciatéd a
certain political line there which, of
course, was wholly unacceptable. At
the same time, they were following a
constitutional course. They were tak-
ing part in the elections. They have
been able to win elections in 143 out
of 420 villages as against 227 by the
Union. Also they have got a majority
of seats in the Assembly. They were
following a course, exactly what is
being recommended to us, of their
becoming part and parcel of the so-
ciety and sharing in whatever oppor-
tunities were being provided there.
That was what the bulk of the peo-
ple have been doing. The Mizo Union,
as has been explained by some Memb-
ers, is, of course, not at all taking to
any extreme line of that character.
They have been asking for a State
within the Union, but in this case a
State of less than 3 lakh people. That
is a different question; that is not any
kind of separatist tendency, not at
all.

The question for the Chief Minis-
ter and the Government was, at what
time to apply force. He decided to
give the fullest latitude to these peo-
ple, the moderate elements, who were
trying to keep the Mizos belonging to
that party on the right track. At some
stage, there was an assertion of a
different kind of demand on the part
of a certain section of that party, the
younger section, feeling that this was
not leading to independ which
the others also were talking about.
They were content to pursue these
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norma] courses. For some months {h, Government were going to be:

past, this had been developing and
growing. The Chief Minister and the
Government, relying on the fact that
they have been doing a number ~of
things for the betterment of these
people, hoping that they would be re-
conciled and would be assimilated
more and more fully, were watching
the situation. The whole system of
intelligence was improved. Every-
thing was known to us, even these
people becoming a little more assert-
ive that way . . .

Shri Hem Barua: Please do not usc
the word ‘“assimiiated’; please use
the word ‘integrated’.

Shri Nanda: Integrated. Thank
you. That is better,
That is a better word.

A few months ago, this thing was
accentuated. Then, Government took
certain steps. A hint of this has been
given by my colleague. They brought
in another battalion. It was found that
some of those people were going
over to Pakistan also. Hon, Members
will know that this area has 180
miles border common with Pakistan
and 250 with Burma, and the position
there is that because of the terrain
and all that, it is next to impossible
to guard every point of the order.
Therefore, there ig facility of move-
ment across the border.

It is known that something of that
kind was happening and preparations
were being made. Since it was learnt
that some people had comc trained,
with arms, arms in the hands of
private persons in the district were
being traced. More border posts
had been set up. And then,
apart from this additional battalion,
arrangements were made to bring in
more force, Assam Rifles, and they
were moving on to this area,

This was the stage where the peo-
ple there belonging to this section
felt that possibly now the forces of

on them, and maybe they may find
themselves incapable of any strong
action. Therefore, they started doing.
certain things prematurely, so far as
their own plans were concerned. What
further action hag been taken, hon.
Members know,

There is another factor. Some of
the Members have said about neglect
of that area, not enough being done
about that area, and how are we go-
ing to get the full loyalty, patriotism
of those people, this and that. If we
see things as they are now there, we
find plenty of things which one does
not like. There should bé very much
better, more roads, more of other
things, that is true but we are con-
tending against the product of long
decades of neglect, and a country
which hag to deal with problems all

Shri Ranga: You have added two
decades of neglect.

Shri Nanda: No, Sir. We have done
much more in this period than was
done over a century in that area, and
much more is in hand, and I believe
very quickly the face of that area is
going to the different very much than
before.

Y YWEAE arEA (TR
oY a1t sz A d @ g,
SoEAR E il

Shri Nanda: Hon. Members should
have a little patience. It is forgotten
that we have also to contend against
certain difficulties which are inherent.
in tHat situation. Apart from the
vast area, small population, difficulty
of carrying roads to that area, be-
cause of the special character of the
soil etc.—I do not want to bother the
hon, House with those details. There-
fore, it has taken a certain amount
of time in coming to vrips with those
problems and making an inpact.
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I shall give more details as to what
is being done. Some information was
given by my hon, friend, as to how
much more Is being done for this
arey than for  other parts of
Assam. 1 come first to the ap-
proach which was suggested by hon.
Member Shri Mukerjee. His ap-
proach and the remedies which he
has suggested possibly apply every-
where. 1 do not know whether this
country will accept the kind of re-
cipes which they have for all kinds
of problems, but in this particular
case the fact is that there hag been
that sympathetic approach. He said
the Chiet Minister should have a
certain feeling of sympathy and
understanding for the hill people,
but that somebody is coming in the
way of his going ahead. I think it
is not at all correct. He is doing
things in his own way and with all
the assistance and help from us.

Shri D. C. Sharma; Who zave
them the radio station and where is
it located? We want to know that.

Shri Nanda: If that is all that the
hon. Member wants to know about
the whole problem, 1 shall give
him that information. After it
had started, after that murder, there
was emphasis and support for usifig
the Defence of India Rules against
all of them or many of them. We
will have to do without the DIR
in these and other conditions also.
The Chiet Minister did not do it
because his philosophy was and is
that if you start using force because
some little thing is done, it will not
be good. May I add that in that area
so far as the Mizos are concerned,
people of one group or another, there
had been no incidents and very few
or little violence, very little of that
kind of activity expect what recently
happened. If he had done that kind
of thing, then the charge would have
been: you just gone and made an
onslaught on them for little things;
you have provoked them and there-
fore there is an uprising and all this
trouble has arisen? We gave them
all the freedom to carry on in their
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own way. But a point comes when
toleration has to cease and that point
came when it was known that these
people are) now engineering some
kind of activity which we have to.
face. Therafore, arrangements were
in progress and as more security forces
came and were coming these people
took thinks in their hands. There
was another factor in this trouble
and that was economic develop-
ment itself. It was because more
schemes for development were being
implemented in that area and people
were seeing certain things happening,
something about drinking water, roads
and other things. The extremist
section felt that if this goes on
people will get accustomed to all
this normal peaceful way of
development and therefore their idea
of revolt would not possibly mater-
ialise. Therefore, they felt that they
should act quickly. It was not ldack
of development; it was the progress
of development itself in some way
which precipitated the disturbance.
I am talking from the reports ot
what has been happening.

3746

I wish to give some information
about development because hon.
Member Prakash Vir Shastri referred
to this. We had initiated a prog-
ramme of development which has
been growing. A member of the
planning commission 1s fhere, right
now, trying to formulate a bigger pro-
gramme for that area. In the First
Plan, tne expenditure was Rs. 63
lakhs; tm the Second Plan, 2.11 crores
and in the Third Plan Rs. 5.62 crores.
That has been the rate in which it
has been stepped up because of ad-
ministrative  facilities which had
been created; various other = things
needed, had to be done. The per-
capita expenditure upto the end ot
the Third Plan for the district was
Rs. 314 as against Rs. 166 for the
whole State. Nobody should grudge
this to them because they had suf-
fered neglect in the past; it hag to
be made up. Therefore, this larger
expenditure is called for. But let it
not be.said that the special needs of
the area not being attended to. The.
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per capita expenditure is Rs. 133 for
the plains district and Rs. 493 for
the hill districts of the State.
In 1963-64, the Adviser to the Plan-
ning Commission toured the areg and
the programme was then formulated,
which covered all these things: trans-
port, water-supply and varioug other
directions of development. There has
been considerable progress; several
provisions were made—Rs. 50 lakhs
for the year at that time and a similar
amount for the next two years. I do
not want to burden the House.

Shri S. N. Chaturvedi (Firozabad):
"The charge of Shri Prakash Vir Shas-
tri was that the amounts sanctioned
for the development of these districts
were being diverted to other places in
Assam. We want to know whether
there is any truth in it.

Shri Nanda: What I have given
explain the position. Therefore, the
relative position is there. There is so
much more for these areas than for
the others. Therefore, that charge
cannot be sustained.

Shri R. S, Pandey (Guna): When
it is said that the per capita expendi-
ture there is Rs. 314, I want to know,
whether these figures are known to
them.

Shri Nanda: They know these fig-
ures in terms of drinking water
supply, in terms, of other welfare ac-
tivities, facilities and so on. (Inter-
Fuption).

Mr. Deputy-Speaker: Order, order.

Shri Nanda: A few other points
were made by hon. Members. I would
like to refer to them. I am particular-
ly thinking of my hon. friend, Shri
*Swell. He recalled to my mind the oc-
casion, which was heart-warming and
touching, when that large congrega-
tion was there. I still vividly remem-
ber that day in particular, and since
then, and before that also, we were
in close touch and he will remember
how much the late Prime Minister,
.Jawaharla] Nehru, felt for them and
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how much time he gave to their pro-
blems and how he tried to find a so-
lution as near to their heart as pos-
sible, and how o translate that into
practice. Later on, we worked hard
together. It may be that it has taken
sometime to finalise the terms of re-
ference for this Commission, because
the efforts were to see that that
formula, those directions, were con-
cretised and were given full shape—
as full a shape as possible—and now,
the question is, what should be done.
As soon as we get the report of the
Ccmmission, ] am sure with their help
and co-operation, everything will be
done in order to satisfy the aspirations

of the people of that area to which
the hon. Member belongs.
There was another view point

which was urged. It was that we pam-
pered the Nagas on the one side and
we have not done enough on the other:
that force should have been used ear-
lier, and steps should have been taken
in this direction. Since we do not
minimise the seriousness of the threat,
we certainly are bound to take the
necessary action, and that actica has
been taken; it was being taken before.
I might explain here that we are very
scrry that it hag to be so, namely, that
the army has to be moved in, that it
is moving in. It must have reached
there—Aijal—now, or carlier possibly,
ana the road biocks, etc., must have
bLeen removed, the culverts were bro-
ken and repair work had to be done.
Tharefore, a little more time than
possibly one would like does, and is
taken, in these things.

Now, the question is  about the
future. What is going to be done for
the future? While it is very clear to
us, and that is what we have been
doing—not relying on force and the
use of the police and the use of the
army so far-steps should be taken,
hereafter. As some hon. Members
there pointed out, there is the nation’s
interest, that is all parts of the coun-
try are as much part of the Union as
any other part, and therefore there
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can be no distinction made. Wherever
there is any movemrent of g separatist
character, certainly it has to be sup-
pressed. But there, I would like to
assure the hon. Mcmbers one thing.
While there will be no toleration of
any kind of revolt, which hag to be
dealt with, the human aspect wil] al-
ways be kept in view in future. So
far as the present situation is con-
cerned, it is being dealt with as it
should be. I hope the problem will
be solved in a short time.

Our programme of development
wil] continue. I may further assure
the hon. members that a large bulk
of the population—the Mizo Union,

- for example, and others—have been
there peacefully carrying on their ac-
tivities. Therefore, it is not ag if the
whole of that area is in revolt. There
is a section and that section has to be
dealt with. Then, we will have to
resume our developmental activity.
Mr. Mukerjee referred to my state-
ment “grievance, if any”. What ig the
meaning? We knovr the grievances.
We have been trying to do whatever
is possible. If there is anything more,
we will certainly do that also. There
is s0 much common ground regarding
the facts and regarding what has to
be dcne. But all thut does not consti-
tute any justificaticn for the motion
of adiournment that has been brought
forward.

st serenite el SaTETE
oY, WTE Y e g 19 T F AW
gfadrarw® §1 19 I F ug
g9 g1 F qget gew  faar
qgfeat ¥ g€ &1 v« W ¥ famedy
foregY aafarr Y & g7 W # 39ET fr
B fow® wwmma @ avg & 39 ) s
W T & frgar & Ay am § ar g
&7 qIX AT AW AA K A4TAT Ay
&Y wrw wrAr N gy frEww v ww
szt e w2 & 7 gt F o €3
§ as wrgr 9gf ¥ § ww Fwdwy
ey ¥ IR § WIoOr ] gT ag T
waey wg 2 5 7gi F 00 &Y qmeam
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T werge w3 ¥ fag & fre ff A
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T @ AT WY 3w @ R I
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T g RO &Y 49T ? AT %W @ *
Y @@ XY fe ag wf safee 35099y
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afeqs frar 9o A @ AT 9T
farer & seama &1 & frar
Mr. Deputy-Speaker: The question
ie:
“That the House do now
journ”.
Those in favour of the motion may
please say “Aye”.
Some hon. Members: “Ayes”.
Mr. Deputy-Speaker: Those a
the motion may please say ‘Nvo”.

ad-
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Several hen. Members: “No.”

Mr. Deputy-Speaker: The ‘*Noes”

have it.
Some hon. Members: “Ayes” have
it.

Mr. Deputy-Speaker: Let the lob-
bies be cleared. I shall again put the
motion to the vote vf the House. The
question 1s:

“That the House do
journ”.

The motion wag negatived

now ad-

1844,
MESSAGE FROM THE PRESIDENT

Mr. Deputy-Speaker: ! have to
inform the House that the hon. Spea-
ker has received the following mes-
sage dated the 2nd March, 1966, from
the President:

‘? have received with grest sas
tisfaction the expression of thanks
by the Members of the Lok Sa-
bha for the Addresy 1 delivered
to both the Houses of Parliament
assembled together on the 1l4th
February, 1966".

1845 hrs,

RAILWAY BUDGET—GENERAL
DISCUSSION—contd.

Mr. Deputy-Speaker: Shri A T.
Sarma may continue his speech.

Shri A. T. Sarma (Chatrapur): Mr.
Deputy Speaker, Sir, I want to bring
to the notice of the hon. Minister for
Railways some grievances of my
State.

Mr. Deputy-Speaker: The
Member may continue tomorrow.

18.46. hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
4, 1966/Phalguna 13, 1887 (Saka).

hon.

—
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